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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH, KOLKATA

4!

No. O.A. 350/00248/2019 Date of order: 10.4.2019

Hon’ble Ms. Bidisha Banerjee, Judicial Mernber 
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Present

Sabita Neogi alias Sabita Neogy,
Wife of Late Pradip Kumar Neogy 
Alias Pradip Kumar Neogi (since deceased), 
Residing at 81/1, Adya Nath Saha Road, 
Police Station - Lake Town,
Kolkata - 700 048 and si]so at 
64, AshutQsh|Nfedi0i!l^n|,f • 
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fe,Jhe Stniai^Divigonal Pensorvriel Offi^T, 
Eastern Railway.
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Howrah Divisionf' '' ’- 
Howrah-711 101.
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4. The Bank Manager, 
United Bank of India, 
Ch'andannagar Branch 
G.T. Road, 
Chandannagar,
District - Hooghly,
Pin-712136.
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For the Applicant Ms. D. Banu, Counsel

For the Respondents Mr. P. Bajpai, Counsel

ORDER (Orall

Per Dr. Nandita Chatteriee, Administrative Member:

The applicant has approached the Tribunal under Section-T9 of the

Administrative Tribunals Act, 1985 praying for the following relief:- ^

To grant the family pension and other retiral benefits of the said 
deceased in favour of the applicant upon correcting the relevant records.
"a.

To produce the entire?;; recorids of this case before this Hon’ble 
Tribun^:. .. .. „

b.

Or to pass^a|^pthe'r luch order o^d|r#;directio'% or directions 
3n’ble T^lbuna? may deem fit and proper.” * J^’
'ufaatL docuSnts oAcord. 1

asc.
this Hon’ble Ihbuhal may deem fit and proper.

Heard Id^punsel ep^^docunients^l^ord. The

aulhWitiesi.was eam%^s^a^^l||fi^asjgn1i0ing superaaa'uated «•

a W %. / | ( » \ ^ |
•fw p™sa|,O.A

applied%to the/Tespoitdenf^authorities for family&p&sibn «bui\the respondent
l S/s %/ V" v\Vi? /

authorities\having turned a 3'eat^ear to her prey’ers and** being aggrieved, the 

applicant haslippro^adhed t^f^hunail^eeKing^^rfefief, as-prayei for.
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S.■•'v. 0^.v
Ld. Counsel terfhe apbliGant further praysThat the applicant would be fairly 

satisfied if a direction is issued^upon^he^Gornbetent respondent authority to 

dispose of her pending representations in a time bound manner.

Ld. Counsel for the respondents does not object to such prayer, if such

.f

4.

representation is directed to be disposed of in accordance with law.

5. Accordingly, without going into the merits of the matter, and, with the 

consent of The parties, the respondent No. 2, who is the DRM/ER/Howrah, is 

directed to examine the contents of representations purportedly received on 

7.9.2018 (Annexure A-7 to the O.A.) followed by reminders at Annexures A-8 and



i:

'i ,

3 o.a. 350.00248.2019

A-9 to the O.A., within a period of 8 weeks from the date of receipt of a copy of
/ i

this order. The concerned respondent authority shall, upon examination of the 

said representation^ decide in accordance with law, and convey his decision in 

the form of a reasoned and speaking order forthwith to the applicant thereafter.

In case the applicant is entitled to the benefits as prayed for, the said 

benefits should be settled within a further period of 8 weeks from the date of such

decision.

With these directions, the O.A. is disposed of. No costs.6.
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